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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS

(Legislative Department)

New Delhi, the 8th February, 1994/Megha 19. 1915 (Suka)

The following Act of Parliament, after having been ratified by the
Legislatures of not less than one-half of the States by resolutions to that
effect, received the assent of the President on the 5th February, 1994, and
is hereby published for general information: —

THE CONSTITUTION (SEVENTY-FIFTH AMENDMENT)
ACT, 1993

[5th February, 1994.]

An Act further to amend the Constitution of India
BE it enacted by Parliament in the Forty-fourth Year of the Republic

of India as follows:—•

1. (!) This Act may be called the Constitution (Seventy-fifth
Amendment) Act, 1993.

(2) It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint.
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2. In article 323B of the Constitution, in clause (2),—

(a) sub-clauses (h) and (?) shall be re-lettered as sub-clauses
(i) and ()), and before sub-clause (i), as so re-lettered, the follow-
ing sub-clause shall be inserted, namely: —

"(h) rent- its regulation and control and tenancy issues in-
cluding the right, title and interest of landlords and tenants;";
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(b) jji sub-clause (i), as so re-lettered, for the brackets and letter
"(gp)", the brackets and letter "(h)"1 shall be substituted;

(c) in sub-clause (j), as so re-lettered, for the brackets and
latter "(h)", the brackets and letter " ( i )" shall be substituted.

K. L. M0I1ANPURIA,

£««y. to the Govt, of India,

FIINTBD BY THE MANAffJK. GOVERNMENT OF 1NPU fRESh. MINTO HOAU, NEW DT'Ull
AND Tv%umiam »y TMI C;ON^TR#IL»R OF Pi/Bi,ioATr«Ns, DELIU, ]Q04.


